GOVERNMENT OF INDIA
MINISTRY OF CIVIL AVIATION
L OK SABHA
UNSTARRED QUESTION NO. : 3104
(To be answered on the 17th December 2015)

FLIGHT SAFETY NORMS

3104. SHRI BHARATHI MOHAN R.K.
SHRI R.P. MARUTHARAJAA

Will the Minister of CIVIL AVIATION
oll°RR faiamotol il be pleased to state:-

(a) whether the Ministry is aware that a number of airlines are not
following the flight safety norms and also not maintaining the details of
the aircraft's digital flight data recording for at least six months;

(b) if so, the details thereof and the action taken by the Government
thereon; and

(c) whether the Directorate General of Civil Aviation (DGCA) is planning
onetimesurprisesurveillance of airlinesto seeif the airlines are following
dight safety normsand if so, the details ther eof?

ANSWER

Minister of Statein the Ministry of CIVIL AVIATION
oI1R foiiToTel FPIICI 31 354 i (Dr M ahesh Shar ma)

(a) to (c) All the scheduled airlines are following the safety norms laid
down in Civil Aviation Requirement (CAR) and circularsissued in this
regard from time to time. However if any safety violation comes to the
notice of the Directorate General of Civil Aviation (DGCA), appropriate
action istaken against the concerned personnel/ or ganization.

CAR Section-5, Series-F, Part-11 has laid down the requirements for
monitoring of flight parametersrecorded in Digital Flight Data Recor der
(DFDR) which is being complied by all scheduled airlines.

However in therecent past, few of the DFDR readouts of some fleet were
found corrupted after downloading from DFDR unit. DGCA, then issued
instructionsto all the scheduled airlinesto carry out inspection of DFDR
data for the entirefleet on onetime basisto detect any missing or corrupt



data. Thiswasfollowed up by the surveillance by the DGCA.

DGCA carries out surveillances, inspections and regulatory audits of
airlines as per the Annual Surveillance Programme to ensure compliance
to the laid down requirements. Thisisto ensure safety of operations. The
findings recorded in the surveillance and regulatory audit reports are
reviewed and forwar ded to the operators for appropriate action by them.

The action taken reports submitted by the operators on the observations
isreviewed for the appropriateness.
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